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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABD 

BENCH AT 	HYDERABAD 

O.A.  No.479/90 	 Date of Order:16.7.'90 

BETWEEN 	 I  

Geological Survey of India SOs & 
STs Employees Council, Southern 
Region, Hyderabad represented by 
by its Regional Secretary,Sri A.R. 
Nar3yan, Sr. Technical Asst.(Geol) 
G.S.1, Southern Region,Hyderabad 

and 

2. Sri M. Gopal Rao,MP Division, 
- 	 Geological Survey of India, 

Hyderabad. 

	

	 .. 	Applicahts 
Versus 

1. The Director General, 3.5.1., 
27, Jawahazla1MehruRoàd,4 Chbtiranghee 
Lane, Calcutta. 

The Dy. Director General,G5I.,, 
Bandlagude, Saroornagar, Hyderabad. 

The Commissioner and Director 
of Tribal Welfare, Govt. of h.P., 
Telugu Samkshema Shaven, 
Masab Tank, Hyderabad. 

N.V. Krishnaiah, A.O.,C.S.I., 
Chandra Vihar Buildings, 
Nampally, Hyderabad. 	 .. Respondents 

APPEARANCE 

For the Applicants 	fir. Chandraiah, Advocate 

For the Respondents 	Sri E. Madan Mohan Rao,i Addl. 
Standing Counsel for Central Govt. 

CO RAM 

THE HON'BLE MR. B.N. JAVASIrIHA, VICE CHAIRMAN 

THE HON'BIE fIR. D. SURVA RAD,MEMBER(JUDICIAL) I  

(Judgement of the Bench delivered by Shri B.N.Jayasimha) 
Hon'ble Vice Chairman 

The applicants herein are (1) Geological Survey 

of India., SC ST Employees Council, represented by its 

Regional Secretary Mr. A.R.Narayan and (2) fir. M. Copala 

Rao, an employee of Geological Survey of India, flap 

Printing Division,Hyderabarj. They lava sought a direction 

(Coritd.. . . 
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from the Tribunal to direct the first and second 

respondents to take immediate steps to terminate 

the services of the 4th respondent as Admn.Df'ficer 

basing on the findings given by the third respon-

dent in Proceedings,. RC No.587/2/84/TRI-tIC6, dated 

21.6.89. The applicants state that they have been 

complaining from time to time that the 4th respon- 

dent is not a member of the Scheduled Tribe. 	The 

fourth respondent had earlier approached this Tri-

bunal questioning the action of the respondents and 

the Liason Officer, Geological Survey of India, in 

not giving him promotion to the post of Administrative 

Officer on the ground that he is not a member of the 

Scheduled Tribe despite his having been appointed in 

1961 as LOG in the Geological Survey of India against 

a post reserved for the Scheduled Tribe. 	The said 

case in T.A,No.929/85 was disposed off by this Tribunal 

directingthe respondents not to insist the;áppiicant 113 

produce the Caste Certificate afresh and to regularisa 
L. 0 	 TaTirct 
ifiSappointment without any condition. LL'~however, 

leftLopen to the department to initiate steps to verify 

his caste, social status through proper agencies; There-

upon the second respondent by letter dt.19.4,90 addressed 

the Collector and District Magistrate bringing to his 

notice the fact that the respondent No.1 had made alle-

gations regarding submission of bogus certificate by 

the 4th respondent; 	It is stated therein that the 

said I.0 (Crimes) who carried out a detained investi- 
1.2 	 N 

atiortin his report Lr.No,501/J1/95/8 dt.11,11,'8O 

stated that the 4th respondent herein belongs to"Kondakapu" 

(S.J)caste, 	In the meanwhile the third respondent had 

(Contd,, ..) 



sent a detailed report dt.21.6.89 indicating that 

the 4th respondent cannot be considered as 'Kondakapu' 

The second respondent in his letter dt.19.4.90 stted 

that in View of the contradicting reports the matter 

was referred to Home Secretary, Govt. of h.P., who 

directed him to obtain the report from the District 

Collector of Hyderabad and East Godavari Dist., There-

forethe second respondent requested the District 

Collector to finalise the investigation and forwe'd 

his findings within a month to enb1e the second ires- 

pondent to take action in the matter. 	3efore the 

Collector has completed his investigation and submit 

his report to the second respondent the applicants 

herein had filed this application seeking that the 

services of the 4th respondent aAdmn. Officer, should 

be terminated basing on the third respondent's letter 

dt.21.6. '89 only. 

2. 	We have heard Shri C. Chandraiah, Jearned 

counsel for the applicant and Shri E. fladan Mohah 

Ran, Addl. Standing Counsel for Central Govt., at the 

admission stage. 	It is clear from the facts stated 

above that the applicants are seeking termination of 

the services of the 4th respondent even hefore the 

determim tion of investigation/enquiry by the Collector 

into the status of the 4th respondent as to whether he 

belongs to S,.T.caste or not. 	They are asking 'for a 

direction that 	services should be terminated on the 

basis of the 3rd respondents report which is not conclu-

sive and the Collector is yet to determine the status 

of the fourth respondent. 	In the circumstanced the 

application is premature and till the District Magistrate 

and Collector disposes off the case of finalising the 
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status of the 4th respondent no order could be 

(ässed by the tyJetnuasl. 	Accordingly, the appli- 

cation is dismissed. No order as to costs. 

(B.rJ. JAVASIFIHA) (D. SURVA RAO) 
VICE CHAIRIIAN NEJIBER (nUDICIAL) 

Dictated in the 
Ot.lGth July, 

open court 
iggo 

\ii\ UY.REGISTRAR(JUDL) 
m's 

To 

1. The Director General, Geological Survey of India, 
27 Jawaharlala Nehru Road, 4 Chowranghee Lana, Calcutta 100016 

2 • The iL-puty Director General, Geological Survey of India, 
Southern Region, Bandlaguaa, oaraornagar , Hyderabad 35. 

The Commissioner and Director of Tribal Vielrare, 
Government of A.?., Telugu Samkshema Shavan, Masab Tank, i-lyderabaa 

N.v.Krishnaiah, Administrative Officer, 
Geological Survey of Inciia, touthern Igion (AMSE.Wing) 
Chandravihar Buildings, M. J. Road, Nampal ly, Hyd. 

One copy to r.G.Chandraiah, Advocate, Bar Association, 
High Court of A.?., Hyderabad. 

One copy to Mr.E.Madanmohan Rao, Addl.CGSC.CAT.}Tyd-Bench. 
One sap spare copy. 

pvm 
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CHEC11)BY 	 APPROVED BY 

TPED BY 	 COARED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYLPABAD 

THE HON'LE NR.E,N,3AYASINHA 	V.C. 

THE HON T BLE MR. D.SURYA PAOZP€M3ER(3) 

,AND 

TEL HON'BLE MR.O .NJRASINHA MURTY:M(J) 

THE HN'•BLE P./.BALASUBRAINIALcM(A) 

TE: 

otfl/auLGMENT: 

in 
	

(i 

.P.No. 

O,A.NO, 

;jdrnjtted and/nterim directions issued 

Allowed. 

nismiss7'for Def.ault. 

Dismisted as withdrawn. 

Dismissed.&J) F 	entT1tca 
c.- 

Disposed of wiih 	ctiSth' 
, 

M.A.Ordered/.4 cte 

No drder as to cost 14yDERA0 
3C00 
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